CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD,
|
|
0.AN0,1442 of 1994,

Date of QOrder = l4th October, 1997,

Between :

: . .HYDERABAD BENCH :

Mohammed Mujeebuddin, aged about 39 years, -~
Son of Mohammed Azzemuddin,
Sr. Ticket Collector,

South Central Railway (BG),

Secunderabad.

2.

De

Arld.
1
Chief Personnel Officer,
South Central Railway,
Se¢cindéetrapaq,

Divisional Railway Manacer(P)“

South Central Railway (BG),
Sanchalan Bhavan,

Secunderabad,

Le SHANKEL L, AYySU dUUL 4V YSALS,

Applicant.

Goods Guard, South Central Railwgy (BG).

Secunderabad,

M. Sangamaiah, aged about 35 years,
Commercial Clerk, ‘
South -Central Rallway, ‘
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Se

Md. Majid, aged about 38 years,
Goods Guard,” South Central Railway,
Bidhar Railway Station,

Bidhar,Xarnataka State. PR

Respondents.

Counsel for the applicant - Mr., P. Krishna Reddy
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Counsel for the respondents 3 = 5.

Coram :

D
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None,

1

Honourable Mr, R, Rangarajan, Member (admn, )

Honourable Mr.B.S.Jai Parameshwar, MemberTJudl y
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ORAL ORDERJ

( Per Hon. Mr. R, Rangarajan, Member/{ Administrative ))

1, Heard Mr. P. Krishna Reddy for the applicant

and Mr. V., Rajeswara Rao for the respondents 1 and 2.
Notice has been served on reépondents 4 and 5 and retumed
unserved on respondent NO.BEﬂAll%he private respondents were
absent when the case was called g#™for hearing.,

2, The applicant in this 0.A, while working

as Ticket Collector in the scale of pay of Rs.950-1500/-
applied for the post of Goods Guard in the scale of péy of
Rs,.1200.2040/~ in response to the notification No CP/673/
P.11/Goods Guards dated 4.12. 1992 (Annexure-1 to the OA).

As per this notification. +ha rrmmersial Alovi-~ 7 mia..s
Collectors in the scales of pay of Rs,975-1540/-~ / 9501500/~

were also eligible for consideration to the extent of 3%
of the total number of vacancies, The applicant submits

that his seniority vis-a-vis | Commercial Clerks should__ ___
be on the basis of para-320 of the Indian Railway Establishment

Manual, Volume-I, If that rule is followed, then he will
become senior to the Commercial Clerks and thereby he will.

rank senior to the private respondents 3 to 55 Ags the rule

trae net FAT T AAcea A Thm semm mlame an .3

Clerks and thereby he lost his chance for getting selected
to the post of Goods Guard as per the notification dated

4,12.1992,

3. : The aoplicant hae reanrecantod hia moom; Eae
fixing his seniority above the private respondents 3 to 5;

but that was turmed down by the impugned letter No;CP/673/ .
P,11/Goods Gds. dated 24,10,1994 on the ground that the

grade of Commercial Clerk is not the same nor  is it equivalent

;\ grade held by the applicant and hence the appllcant's case
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4, This 0.A. is filed by the applicant for

setting aside the impugned order dated 24,1071994 and

for consequential direction to the respondents 1 and 2
to promote the applicant as Eoods Guard in pursuance of

the notification dated 4.12,19927
5. The main point forl consideration in this 0.4,
is, whether the seniority between the Commerc¢ial Clerks

in the scale of pay of Rs.97f— 1540/~ and that of the

Ticket Collectors in the scaleof RS.950-1500Z- is to be

detennined on the basis of the length of continuous

officiation in those grades Br the grade of-the

Commercial Clerks should be treated higher to the grade

e e B et -
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above the Ticket Collectors in the combined senlorlty list,

Para-320 of the IREM Vol-I reads as follows g
. INTERMEDIATE GRADE BELONGING TO DIFFERENT
SENIORITY UNITS APPEARING FOR|A SELECTION/
NON-SELECTION POST IN HIGHER GRADE,

When a post (selectlon as well as non-
selactimY_is_ fw'l‘lpﬂ hw r-rmq:rripr'mq staff of _
continuous service in the same or equlvalent
grade held by the employees shall be tie
detemining factor for assigning inter-
seniority irrespective of the date: of
confirmation of an employee with lesser
Lo~ atbunér-~antdnrirnea™ Eﬁpzojce Fotn~rodyca
length of continucus service, Thig is subject
to the proviso that only non-fortuitous service
should be taken 1nto account for thls purpose,”

6. The posts of Commercial Clerks and Ticket Collectors
are the entry grades/ in the Commercial Department of the

Railways either by direct recruitment or thrbugh promotion

from Grade 'D' staff. For some reasons, thel scale of pay

- - b - e — m— —— o ——— = [

probably taking into accouné the work load and the

intricacies of the job to be executed by theh, Whether that
higher scale of pay at the time of entry into the service’

_.J\ |
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| . :
will give the weightage for showing them above the
| .
Ticket Collectors who had also entered into service by

the same method of selectiondd M« fvwcf"fa“’h"{’""c‘“‘ ’
Te In ocur copinion, the = ; required

‘ [}
for posting as Ticket Collector or Commerci%; Clerk either
~ {Hyads ~

by direct recruitment or b§ promoticn from Gfgg% ‘D! staff

e e

is one and the same. There is no higher qualifiéation
fixed for posting them as Commercial Clerks, As stated
earlier, due to intricaciés of the work involved, the
Commercial Clerks are givén a higher starting pay compared
to that of the Ticket Coﬂlectors. Even - those who .rank

. ) \ : [ o I
senior in the select list, while appointed to the éggge ol

~

vost, prefer to go to the post of Ticket Collector and
hence if the Commercial Clerks are ranked senior to tnem

that wil be. a- disadvantagerto those: Ticket Collectors

who are higher in the seniority list or in the common

SELOU L Ll DWw wWileaw e e e ag mee

|
seniority between the Commercial Clerks and the Ticket

CQ““'J‘UVS |
€terks has to be read suitably so.that both get the
[
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the integrated seniority list. If Rule 320 of the IRﬂwﬂ
is read in that view, then the total length of continuous

service should be the criterion for fixing the seniority of
the Ticket Collectors vis-a-vis Commercial Clerks, Hence

we are of the opinion that the integrated seniority list

of the Commercial Clerks and Ticket Collectors who had

i e T S | -
on the basis of length of service. in -their particular grade

and on that basis the integrated seniority should be

‘ |
B. In the present case, the applicant is a

|
Ticket collector and the private respondents 3 to 5 are

e |
)7;,//’Commercial Clerks. Their inter se seniority should be-




decided as per the length of ¢ontinuous service either

in the grade of Ticket Collector or in the grade of

rd

commercial Clerk in accorda?ce with Rule 320 of the IREM.
If the applicant ranks senior to the respondents 3 to 5,
then his case for posting as Goods Guard in pursuahce

of the notification dated 4.&2.1992 should be considered
in accordance with the rules, If he is found eligible,

then his name should be interpolated in the panel of

Goods Guards according to his length of service in the
grade of Rs.950-1500/- along with the Commercial Clerks.

If any of the juniors in the Commercial Clerks' grade

are posted as Goods G&ards; then the applicant should also

be promoted on par with his. Junlors. He will be eligible
for consequential benefits on that basis,If he is promoted

to the post of Goods Guard on par with his juniors and
i e
his pay is accordingly fixedy .l may be paid salary from thé

date when he actually discharged the duties of the Goods

Guard, Time for compliance- Three months from the date of

receipt of a copy of this order.
9. The 0.A. is disposed of with the above direction .

NoO order as to costs.

M%Mim;;ﬁwm)

{ R. RANGARAJAN)

MEMBER (JUDICIAL) MEMBER (ADMINISTRATIVE )
\,\L“,«;AII?/ S
™ Dictated in the open Court, -f
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The Chla? Personnel folcer, South Central R

| Nllayam, Secunderabad.
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The UlUlSlonal Railuay %anager (P), South Cantral Railuay (BP),_:

Sanchalan Ehauan, Secunderabad..:
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Uhe c0py tu Mr P Krlshna Raddy, Aduocata, CAT,,iHyd.

h

Cne copy to Mr._N v, Ramana

Y
Cne coﬂy to D \R. (A), CRT., Hyd.,

I

Addl CGSC., CAT., Hyd.
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TYRPED 8Y CHECKED BY
COMPEREID 3Y ; - APPROVED BY

IN THE J_uTqu ADMIH T”TRATIUr TRIBUNAL '}
HYDE R4 A0

THZ HOGTGLE SHRI RJRANGARAJAN : M(A)

THE HON'BLE SHRT A8 WJT-nEﬂﬂvajﬂ”“”

Dated: \L&\ Lo (53

ORDZR/JUDGMENT

M.A/R.A/C.A NG,

in

.&RN&'U&RZH%

1stuea,.

~

AUﬂﬁEt:d and Interim DlrECtLDHS

ror o

Disposed cof with Directiocns

Dismiissed
Dismiysed 2s withdraun J ‘
Dismiﬁ gd for Default

Ordered Rejected
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